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?. 27 .12 .01 present : The Hon'ble Mr Jtistice D.N. 
1 	) 	Chowdhury, Vice-Chairman. 

1' 
Heard Mr J.M.Choudhury, learned 

	

O/ d'owed 	 I senior counsel for the applicant. 
o2i Issue notice to show cause as to 

why this application shall not be 

1 admitted. Returnable by 1.1.2000 

Also issue notice to show cause 
• 	 as to why the interim order as prayed 

J 	 I for shall not be granted. Returnable 
T 	 by 1.1.2002. 

List on 1 .1.2002 for admission. 

	

AJ 	J 
In the meantime the Order No .]DPAI) 12001/- 
5392/A.20014/1221/96 dated 13.12.2001 

• 	 shall remain suspended till Thé retur 
A 

- 	 •)'n able .:date. 

Lice-C~hairman `  

fpg 

1.1.02 	List on 9.1.2002 to enable the 

respondents to submit its ifl8ttUCtiOfle. 

Q 	I 	The interim order dated 27.12.2001 shall 

continue. 

C L 
Member 	 Vice..Chajrman 

I 
I M. 

fVc ,  
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9.1.02 	Pass over. List on 11.1.209 

for admission. 

Lt 
Member 	I 	 Vice-Cha.rman 

Present:.Non'ble Mr.Jugtice 0.N.Chw.- 
clhury, Vice.'.Chalrman, 

Hon'ble Mr, K.K.Sharma, 
Administrative Member. 

T.hisisan application assailing the 

action of the respoidan, iJI repatriating 

th applicart vide Pax rneáasge dated 

13.12.2001. By the aforesaid message the 

corcernad Superint endents of Police 

were advised to relieve the applicant on 
repatriation, 

The said order was passed sequel to 

an order of repatriation passed by, the 

authority on 30.12.98. The order or repat 

nation was in Pact assai'ebet'oz'e this 

Bench in 0.A.181/2000, This Bench by 

judgment and order dated 3.4.2001 dismissei 
the application. 

Mr.P.Kataki, learned counsel appear-

ing for the applicant strenuously argued 

that the impugned action of the rsspodens' 

repatriating the applicant is arbitrary; 

so much so, that the respondents failed to 

consider the case'in the light of the 

circular dated 25.11.99 as directed by the 

-Bendh in 0.A. No, 181/2000, 1r. Kataki, 

also. contended that B.A. degree is not 

essentjaj for absoption in view of the 

ci•rular dated 25.11.99. As per the said 

circular a daputationist who has passed 

matricujation with 10 years service is 

also elJ.jgible to apply for the post 'of 

inspector. Since the applicant fulfilled 

the qualifccatjon, he is entitled to be 

consjdered for the said post, The matter 

• was already adjudicated upon•. The circular 

referred to above was issued on 1999 and 

mb 

11 • 1 .02 
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of the Regist Date 

11.1.02 

Order of the Tribuna' 	- 

the O.A. was decided in 2001. If the 

said circular was not brought to the 

attention of the Bench by the applicant 

that cannot be a ground for a fresh 

adjudicating upon the same subject alrea 

dy adjudicated upon. Since the Case 

has already been adjudicated upon we are 

• not inclined to entertain the application 

Accordingly, the application is dismissed 

No order as to costs, 

K t (A 
Member 
	

Vi cc.. Chaj rman 

mb 
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NINISTRATiV TIBUNAL ACT, 1985.) 

OEIGINL APPLICATON NG. 	 OF 2001. 

Sri Kr! shn a Nangal IDa s 

- Applicant. 
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Union of India & Others. 

- Respondents, 
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2 Verification 17 
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IN 'HE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUAHATI BENCH,GUWAHATI. 

( AN APPLICATION UNEER SECTION 19 OF rrCE CENTRAL 

ADMINISTRATIVE TRIBUNAIi ACT, 1985.) 

	

OR IGINAL APPLICATION NO. 	 OF 2001 

 - 

 

BETW E E N 

Sri Krishna Mangal Des, 

Inspector of Central Bureau of Investigation, 

Office of the Superintendent of PolIce, C.BI., 

Guwahati Branch, Guwahati. 

---------APPL ICANT. 

- VERSUS - 

• 	1) The Union of India, 

represented by- 

•TIie Secretary to the Government of India, 

Ministry of .  Home Aff airs, 

New Delhi. 

2) The Director, 

Central Bareau of Investigation, 

New Delhi. 

c.3) The Deputy Inspector General of Police, 

central Bureau of Investigation, 

Guwahati. 

) 	 _t• 
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The Superintendent of Police, 

Central Bureau of Investigation, 

Guwahati. 

The State of Arun ad hal Pr ade sh, 

represented b- 

The Secretary to the Government of 

Arunachal Prade sh, Department of Home, 

Itanagar. 

• 	 6) The Inspector General of Police, 

Arunachal Pradesh, 

ItElflagar. 

RESPONNTS. 

• 	

0 	DETIIJS OF THE APPLICATION ; 	 S  

• 	1. 	PARTICULARS OF THE OPJR AGAINST 1'HICH 

TFPLICATIONISM 

This.instant application isrnade against the 

FAX message No.DPIW.12001/5392/A...20014/1221/96 

dated 13012.2001 repatriating the applicant 

to his parent department on 31.12.2001 issued 

under the signature of the Administrative 

• 

	

	 0fEicer(A), Central Bureau of Investigation, 

NewDelbi. 

- 	- 	 Cont . . . . . .3 
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JURISDICTION OF THE IRIBUNAL: 

The applicant declares that the subject matter 

of the instant application is within , the jurisdiction 

of the Hon.hle Tribunal, 

LIMITATION 

The applicant further declares that the applica-

tion is within the limitation period prescribed under 

Section 21 of the Administrative Tribunal Act, 1985. 

4, 	FAcTS OF THE CASE  

The facts of the case. in brief are given below: 

• 4 .1 	That the applicant is a citizen of India and a. 

• permanent resident of Nagaon and, as such, he is entitled 

to all rights 1  priveleges and protection guaranteed by 

the Constitution of India. The applicant is aged about 

years. 

• 4.2 	That the applicant passed B .A. Part-I xarnina- 

tion in the year 1975-76. He could not pursue his further ,  

- 	academic career due 'to financial hardship. On 13th of 

March, 1978 he joined Arunachal. Pradesh Police as an 

Assistant Sub Inspector and was posted to different places 

in the State of Arunachal Pradesh. In the month of AuguSt*83 

• 	 the applicant was promoted as a Sub- Inspector of Police, 

4.3 	 , 

Cont.....4 
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4.3 	That the applicant states that he joined central 

Bureau of Investigation on deputation on 7th of May,1990 

as an Inspector. In the year 1996, an option was called 

• for for permanent absorption in Central Bureau of Investi-

gatión. The applicant exercised his option for absorption 

in C.B.I. in the year 1996. Thereafter, the Administrative 

Section of the Central Bureau of Investigation vide letter 

dted 20.6.97 had sent B names of tputationist Inspectors 

posted at different branches for permanent absorptiqn as 

InspectOr in Central Bureau of Investigation. The name of 

the applicant figures at Serial No.3. Meanwhile, already 

No Objection Certificate' from the concerrd Superintendent 

of Police was also .obtained Inspite of clearance from the 

concerned Superintendent of Police, the authoriby failed 

to consider the case of the applicant. 

A copy of the lettr dated 20,6.97 is 

enclosed herewith and marked as Annere-I 

4.4 	That the further case of the applicant is that 

the authority decided to repatriate the applicant to his 

parent department i.e. State Arunachal Prade sh Police and 

same was approved by the competent authority vide commu-

nication dated 30,12,98 aid he was released from the said 

post on 7.1.99. But the applicant immediately approached 

the Hon'ble Gauhati High Court and obtained an interim 

order allowIng him to continue the said post. Finally 

the matter came up before this Hon'ble Tribunal for 

final adjudication. This 	'ble Tribunal, vide Order 

p,. 	4 
¼.;# Qfl t  . . . . . . S 



dated 3rd of April, 2001 was pleased to dismiss the 

said application, however, did not preclude the re-

pondents from considering the case of the applicant 

for absorption as per law, if not already considered. 

A copy of the Judgment and Order dated 

3.4.2001 in Original Application No. 

181/2000 is enclosed herewith and marked 

as Annexure-Il. 

4.5 	That the applicant state s that in the said 

Judgment, this Hon ble 'Tribunal did not come within the 

zone of consideration. It has been stated that the 

essential qualification for absorption in C.B.I. as 

Inspector is a Eacheilor Degree from a recognised 

University. But since the applicant was not a Graduate, 

SO his case'couid not be considered. But the fact remains 

that the C.B.I. vide circular dated 25.11 .99 laid down 

certain qualification for absorption in the case of 

Inspector of Police • In the said c ircul ar, 'it state s that 

Inspectorsof Police on deputation do not have inherent 

right of absorption, they can be taken £ or deputation in 

• 	 C .B. I.' under deputation quota for a period of 5 years 

extendable upto maxiiiium 5 years. It further states that 

the Inspector of Police who have completed maximum depu-

tation period of 10 years, if not considered suitable for 

absorption, will be repatriated to their parent State/ 

Cadre. According to essential qualification, it states 

Ccrit , . . . • . .6 
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that the deputationists must possess a Bachelir Degree 

from a recognized University or equivalent standard with - 

3 years. regular service in State or Central Public 

OrganIzation, or Matr ].cuJ. at ion with minimum 10 years 

regular service In State or/ central Public ,Organization. 

• 	 There are also other criteria which include gd service 

records, minimum experience of 4 years in C.B.I., No 

Objection Certificate from the parent organization and 

No punishment during their de.putatiori period in C.13.I. 

From the af ore said gudel me s, the qual if ication 

necessary for, bsorpticn as an Inspector 	has been 

• 	 S 	 relaxed, Instead of Bachellor Legree a MatrIculate 

with minimum 10 years of regular service are also 

eligible for absorption.. In that case, the applicant 

satisfies all the requisite qualifications since the 

appi ic ant joined the Arunachal Prade sh Police in the 

year 1978 and before joining C.B.I. he has completed 

12 years of service. The applicant also satisfies other 

requirements. Therefore, the contention of the respori-

dents that te. applicant does not possess the essential 

qualificaticn is not tenable and same requires reconsi- 

deration. 

A copy of the Circular dated 20.11.99 is 

enclosed herewith and marked as Annexure-Ill. 

4 .6 	That the applicant begs to that that again vide 

Circular dated 13.9.2001, a fresh applications wre 

cont ...... 7 
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called for from the eligible deputationistX Insctors 

f oi. absorption as InspectoA in C .B. I. However, the 

applicant does not fall under the said circular since 

hethas aireadycompleted 10 years of service as an 

Inspector i.e. the maximum tenure of 10 years in the 

year 2000 itself. 

A copy of the Circular dated 13 .9.2001 

is enclosed herewith and marked as Annexure-Iv. 

4.7 • That the applicant states that immediately after 

passing of the Judgment of the Hon'ble Tribunal on 

3 .4.2001, the applicant filed a representation before 

the Director of C.B.I., Respondent No.2, for considering 

his case for absopoption in terms of the circular dated 

25.11.99 • A copy of the said representation was also 

forwarded to the Respondent No.3, Deputy Director (A&nn) 

and the Additional Director of C .B. I, East Zone. The 

said reesentaton was made on 2,5,2001. 

A copy of the representation dt.2/5/2001 

ie enclosed herewith, and marked as 

?nnexure-V. 

4.8. That the applicant states that even after expiry. 

of maximum period of tenure of deputation, the are spondent 

author ity failed to consider the case of. the applicant, and 

vide FX message dated 13 .12 .200 1 decided to releive the 

cont,... 8 
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applicant on repatriatiOn.tO his parent department 

on 31.12,2001. 

• 	 A copy of the FAX message dt.13 .12 .2001 

is enclosed herewith and marked as 

Anne ure-VI . 

4.9 	That the applicant states that the applicant is 

presently investigating some two sensatiOnal cases; one, 

relates to murder of late R.K.Singh, the then superinten-

dent of Police, Tinsukia and the other relates to the 

investigation so directed by the Hon'ble High Court Ror 

in a Habeas Corpus appl±catidnw here Army Officers were 

inVolved. In fact, the Superintendent of Police 1  C.L3.I. 

vide FAX message dated 2412.2001 to - the Deputy 

Director (Administraticn) C.B.I., New Delhi requested 

him to allow the applicant to retain in the Branch 

for a period of.one month for smooth investigation 

Of the cases. Tthe said cases are in the crucial stage 

A copy of the FAX massaged dated 24.12.2001 

is enclosed herewith and marked as Annex-VII. 

4.10 That the applicant states that his wile had an 

accident and as a result, she sustained fractures in 

both the hands.and she is not in a position to do any' 

sort of household works and requires constant attention. 

-• 

	

	 Moreover, the eldest sofl, of the applicant,ri Eidyut 

Das is suffering from Paranoid  Schizophrenia and he 

cant.... 9 



-9- 	 - 

was under treatment at Guwahati Psychiatric Hospital, 

Panj abari. In view of t he medical tre atinent given to 

his eldest son Bidyut Des and also his wife is 

undergoing fractue, 	it is rather not possible 

on the part of the applicant to join t unachal 

Prdesh at this stage. 

• Copies of the medical certificates 

with regard to treatments of the 

• applicant's wife Mrs.Anima Das as 

well as of the son Eidyut. Das are 

enclosed herewith and collactivaly 

marked as Annere_-_VIII. 

4,11 That the applicant submits that the Hon'ble 

Tribunal vide order dated 3.4.2001 in Original Applica-

tioi No.181/2000 directed the respondents to consider 

the case of the applicant as per law if nOt already 

considered. But the respondent authority did not 

consider the case of the appllóant as per the Circular 

dated 25 .11.99 inspite of the fact that he is qualified 

• 

	

	for absorption in the said post of Inspector as a 

deutationist. Therefore 1  under any circu.mstances the 

order of repatriation issued vide Fax message dated 13.12.01 

• • 

	

	is bad in law and satne is liable to be set aside and 

quashed. 

4 .12. That the applicant state s_ that the re spondent 

- 	 authorities have already issued circulars in respect of 

cOnt.. 10 
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absorption of the deputationists who have put thinimum 

5 years of service So far as the appi icant'  s Case is 

concerned, his name has already been proposed fo 

absorption as far back as on 20-6-97 . Moreover, this 

Hon'ble.Tribunal in the Jugmerit dated 3.4.2001 directed 

the respondents to consider the case of the al i-cant 
JI 

as per requiremts of law. In that case, circular dated 

25.11.99 shall have tobe taken intoconâideration and, 

if, that is done, the applic ant is found to be mckatt 

eligible f or the post of Inspecto'. Moreor, the 

applicant during his service career had received number 

of awards from the department for' successful investigation 

in some sensational cases wh±ch'finally ended in conviction. 

No departmertãl proceeding whatsoever or any objection 

whatsoever, have been raised by the vigillanceDepartrnent 

and, therefore, under any circumstances the applicant 

is entitled for absorption as an Inspector but the 

respondent authority did not consider the said guidelines 

and illegally and arbitrarily decided to' repatriate the 

applicant to his parent department. This has been done: 

.inspité of the fact that the aplidant has put more than 

11 years of sincere and hones service to the Organization 

f or upliftment of the integrity of the Organization. Thus,. 

it seems that because of the sincere iniestigation done 

by the applicañtin some sensational cases, it has 

offended some persons holding high offices, who want the 

- 

	

	 applicant to be transferred from thvestigation of thoe 

sensational caes,  and as a re11t of the aforesaid 

cont.... 11 
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extraneous consideration, the impugned crdr of 

repatriatiofl has been issued and, therefore, the 

said impugned order is liable to be set aside and 

quashed. 

4.13 That the applicant submits that it is a fit 

case for interference b# this liont ble Tribunal ax'id, 

therefore the impugned order of repatriation is liable 

to beset aside and quashed. 

4.14 That this application is filed bona fide and 

inthe interest of justice. 

5; 	GROUNDS FOR RELIEF WITH LEGAL PROVISION; 

5.1. 	For that the respondents did not consider the 

case of the applicant in light of the Circular dated 

25.11099 as directed b the Hon'ble Tribunal in its 

Judgment and order dated 3.4.01 in Original Application 

N0.181/2000 and, therefore, the impugned Fax message 

dated 13.11.01. is bad in law and same is liable to 

be set aside and quashed. 

5.2 	For that the contention of tha respondents in 

Original application .io.181/2000 is that'the applicant 

does not qualify for the post of Inspector since he is 

not a Graduate from a recognised University as required 

uhder the circular • But on prusal of the circular 

dated 25.11.99, it transpires that a deputationist . 

who has passed matriculation with 10 years regular 

cont. .. .. .12 
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service in the State or Central public Organisation 

is also elig1ble to apply for the post of Inspector. 

In that case, the applicant is eligible f or permanent 

absorption in C.B.I. as Inspect. In that view of 

the matter, there Is total non-application of mind by 

the respondent authority and, as such, the order of 

repatriation is bad in law and same is liable to be 

set aside and quashed. 

5.3. 	For that the Fax message dated 13.12.01 does 

not disclose any reason as to why the applicant has been 

repatriated to his parent depaxtment after putting more 

than 11 years of sincere service to the organisation. 

Thus the impugned order of repatriation has been 

- 

	

	 passed arbitrarily without application of mind .and, 

.therefore,the same is liable to be set asIde and quashed 

5.4 	For that it is settled principle of law that the 

applicant does not have inherent right for &Dsorption; 

it is a discretionary por• whether to absorb him but 

the said dlscretione has been exercised judiciously 

and there is guidelines laid down for permanent 

absorption. In the instant case, it will appear that 

as. far back as on 20.6.97, the name of the petitioner 

alongdth 7 others were proposed to be considered fcr 

absorption as an Inspector, in C ,B. I. In spite of the 

fact that the applicant possesses all trie requisite 

qualifications for permanent absorption but the 

cont...... 13 
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respondent authority dId not consider the sajne and on 

flimsy ground rejected the'candidature. Thus 1  it appears 

the 'respondent authority in malafide exercise of power has 

passed the impugned order, of repatriation and, as such, 

sam6 requires interference and, therefore liabl ' to be, 

set aside and quashed. 

	

5.5 	For that the applicant was investigating some 

sensational cases involving high ranking Army Officers. 

The said cases are at the crucial stage and it appears 

some officials do not. want that the applicant should 

investigate those cases and, as a result, the applicant. 

'has, been repatriated to his parent departrnen'E. There 

s apparent malafide exercise of power by the respondent 

author ity for sorr extraneous consideration £ or removing 

the applicant as an Investigating Officer of,. those 

cases in crucial stage and, theréf ore, the ijripugnedorder 

of repatriation is bad in law and same is liable to be'. 

set, aside and quashed. 	. 	. 	. 

	

.6 	For that the Superintendent of Police., C,B,i., 

Guwahati has already taken up the matter before the Deputy 

,Dector (Ad.), C.B.I. for reconsidering the case of the 

applicant and, moreover, the àTpplicantl s family - h1's wife 

and his eldest son have been undergoing treatment at 

Guwahati and, therefore, under any circumstances, it would 

not be judicious and equitable to repatriate the applicant 

to Aruna'cha1 P'adesh and, therefore, the impugned crder' 

of repatriation is liable yo be interfered with and same 

cont..... 	14 
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- is liable to be set asiee and qu. 

5.7 	For that in any view of the matter the action of 

the. respondents is not, sustainable and same is liable to 

be set aside and quashed 	 . 	 - 

The applicant craves the leave of the Hon"ble Tri-bUflal 

to advance further grounds at the t iine of hearing of, the 

instant application. 	 , 

6. 	DETAILS OF RE1€DIS E)-IAUSTED 

That there is no other alternative and efficacious 

remedy available to the applicant except invoking the 

jurisdiction of this Hon 1 ble Tribunal under Section 19 of 

the Administrative TribUnal Act, 1985. 

7 	'MATTERS NOT PREVIOUSLY FILED OR'PENDG IN 

ANY OTHER COURT 

The applicant has already stated that this Hon'ble 

Tribunal in O.A.No .181/2000 diposed of vide Judgment and 

order dated 3 4 .2001 the application flied by the appi icartt 

challenging the order of repatriation.. 

8. 	RELiEF SOUGI-IT FOR : 

Under the facts and 'circumstances stated above, 

the applicant most respectuily prays that Your Lordships 

would be pleased to admit this application, call f o r the 

records of the case, issue Notice calling upon the respon-

dents to show cause as to why the impugned m cler of repatri-

ation issued vide Fax message dated 13.12,2001 should.not 

- 	 . 	cont.....15 
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be set aside and quashed and further show cause as to 

why other reliefs as detailed below should not be given 

to the applicant and, after hearing both the parties as 

well as the causes shown by the respondent, would be 

pleased to S&K grant thé.foliowg reliefs to the 

applicant - 

8.1 	To set aside and quash the Fax message dated 

13 .12.2001 repatráà.ting the applicant to his parent 

Department; 

8,2 	To direct the respondent authority to consider 

• the case of the applicant in pursu.arce of circular 

• 	dated 25.11,99 for absorption as anInspector; 

8.3 	To further direct the respondent authority to 

allow the applicant to appear the Screen jg Committee 

if any constituted for the purpose of appointh - ent of 

deputationit as an Inspector; 

	

8.4 	Cost of the applicant ; 

	

8.5 	Any other reliefs to which t he applicant is 

entitled as may be deemeèi. fit and proper, 

9. • INir_0RR. PAYD F0R 

The applicant prays pending disposal of this 

application Your Lordships /Hon'ble Tribunal w®uld be 

pleased to. stay the operation of the impugned Fax 

message dti 13.12 .2001 and allow the applicant to continue 

as an Inspector, C,E.I. at Guwahati.and/or p a.ss  any other 

lnterimder or orders as thls Hon'ble Tribun may deem. 

f it and proper, 
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The app1iction is filed through idvocate. 

,j-. h]j J.MeChaUdhUXi, Sr.Advocate, 

ii.Shri P,Kataki ; Advocatea 

Particulars of I.P.0. 

I.P.O. No.-28E 862289 to 28E 862294. 

Dateof Issue 	27-12-2001 

Issued from : G.P,0.,Guwahati. 

Payable at ;Guwahati. 

LIST_0FNCL0SURES: 

As stated above. 

-Verification 

a 
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VF IF ICATION 

I, Sri Krishna Mangal Des, S/o Late PonaRam Das, 

• 	 aged about 48 years, resident of Village Tetelisara 

P.Q.Teteljsara, Kampur, District Nagaon,Assam do 

hereby solemnly verify, that t statements made in 
/ 4i42- • 	 paragraphs 1/  2, $;,'C, 	,T/'2re trueto my 

• 	 knowledge, those made in paragraphs 4 ,4 
9 ,449abeing matters of record. are true 

to my information derIved therefrom which I believe 

to be true a nd those made in paragraph4,/,. / are rue to 

my legal advice and I have not suppressed any material 

facts. 

• 	 And I sign this vrification today on this 

the 	day of Decemher,2001. 

kav 
Declarant, 
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ANNEXURE 
Original ApI)IlcatIon No.32 Oi 1999 

.,-Origii1al App1itJn,, No.181 

Date 0' (IeCl!dop): 'i'hla 	il (lily 0, AprIl 2001 

The '  Hon'ble' - Mr Justice L. 	Chowdhury, Vice-Chairm au 

The Flon'blc Mr K.K. Sharnia, Administrative Member 

SN21999 

Shrl Ajit Kumar Deb, 
Public Prosecutor, 
O ,lce a, the Central Bureau o4 I:ivcstlgatuon, 
Gtswahati Branch, 
Guwahati, Assaip. 

0. A. No. 18 1/2000 

Shri Krishna Mangal Das, 

Inspector o Central Bureau o Investigation, 
O, ice o. the Superinteticient oc Police, 
GUWOhIIt I Bronchi, 
Guwahati. 

.. ........... . 

1 By Advocates Mr B.K. Shaa rm, Mi' S. Sarino and 	
ApplIcnns 

Mr U.K. Nair. 
• ; 

"• 	' 	

\t • 	•:, 	 ' 	versus - 
'' 	•i 

• 
 r •.., 	

*j The Union oi India, represented by • J 

	The Secretary to the Government ot India, 
Ministro, Homè-A,iairs, 	 - 
New DelhI. 

The DIrector, 	• 	.. 	 •. 	.. 
Central Bureau .o. investigatiof), 
New Delhi. 

The Deputy lnspcctor General o l  Police, 
.CeiIta'-[3ure,j o. Invcstigalion, 
Ouwahati, 

l'he Stiperl I)Let)(letit 0, PolIce, 
t•iil 13111COu 01 Invcst-lgo 11(11), 

Guwnhnti; 

. 	lhe Sine o 	Anttttrtclinl h'ndeili, tnpreu'itt ed by 
ihe Secretary 10 the Govenitnictit o. AiUiiltitl l'rudcslj, 
Del)aitne1t 0, lIome, ltanagar. 

6. l'lie 	 General 0* Police, 
Arti nali a Piadesh, 
lioliagar. 	

Responde,its 
r3, Advoca 	I'Ar 9.C. Pathnk; AdcJl. C.G.S.C. all d 
Mr u.S. liasuniniary, AdcJJ. C.G.S.C. 

j.  

I, 

H 
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(30th 	the 	cases 	were 	itiken 	up 	togcher 	.or consIdcratio 	SII)CC . . 

	

inal tc S 	UI C 	sililila r 	in 	Ilflut C 	pCI t niiiiii 	to 	i cpt t in I ion 	o 	deputntionkt 

	

. 	. 

. 

. 	 . 
:: /$ 	• 

2. 	The 	LI ) I ) HCflh 1 t 	In 	O,A.No.392/ I 999 	Is 	holding 	a 	ubsti.iiiLive 
POSt 	

o 	I'rosccuilrig 	Iiispcctor 	III 	the 	Aruiinclinl 	PincIoIi 	Police. 	I -la 	wni 

	

. 	 , 	 . 8(IIt 	
on 	(I(iJ)tIL(t(Ufl 	113 	LI 	PLII)lIC 	I'iosccutor 	vIth 	the 	c:citioI 	I3urcnu 	o S 

S. 

. 

S  S 	 • 	. 
S 	

IflVeStIilLIoii 	(Clii 	or 	short) 	and . 	he 	joIned 	the 	post 	on 	23.2. 1994. I 
:: 

S 	 According 	to 	the 	applicant 	option 	was 	sought 	for, 	or 	permanent 	option 

in 	the 	C3I. 	While 	things 	rested 	at 	this 	stage, 	the 	applicant 	coming 	to 

know 	about 	his 	rcpatriatlo 	row 	the 	CDI, 	moved 	the 	I -il8h 	Court! 	or 

his protection, by way o 	an application under Article 226. The application 

S 	 S  

was subsequently 	withdrawn 	t rolil 	the 	II igh 	Court 	wi iii 	a 	view 	to 	re, lie 
if 

the 	same 	be1ore 	this 	Tribunal. 	41ter 	disposal 	o 	the 	application 	by 	the  

High 	Court 	on 	17.11. 1999, 	the 	applicant 	moved 	this 	Tribunal 	assailing 

the 	órei 	0 	eitr1nUon. 	The 	applicant 	also, 	amongst 	others, 	sought 
S 

or 	pci nianent 	absot plion 	In 	the 	CBL 	In 	his 	application, 	the 	applicant 

stated 	about 	the 	quality 	0... his 	sei:v.ice. and 	the 	concerned 	uuthor.ity .  bcin8 . 	I 

1111 pressed, 	not 	only 	extended 	his 	period 	0 	deputation, 	but 	also 	st

.. 

 rongly 
S 	I 

recoinmendcd 	or 	absorption 	o t 	the 	applicant. 	The 	applicant 	rc1erred 

tO 	he 	coni nuirilcu t Ion 	0 	the 	concerned 	Superl ntendcnt 	o 	PoUce, 	C13i, 

sI Guwahoti 	addressed 	to 	the 	Deputy 	Inspector 	Geneal 	oi 	Police, 	CDI, 

N.C.Region 	dated 	6 i998 	recommending 	the 	case 	o 	the 	applicant 

,br 	perninnnt 	absorption. 

, 	 . 
The 	respondents. 	submitted 	their 	written 	statement 5 denylng H 

Al 
the 	ci9I111 	O 	the 	applicant 	I lie 	rcspoiidents 	stated 	that 

the 	applicant 	was 	appointed 	in 	the 	CDI 	on 	deputation 	Ater 	explry o 
S 	

the : deputation . period 	the 	applicant 	was 	repatrIated 	to 	his 	permanent 
S 

post, 	The 	applicant 	was 	appointed .1!: the 	CDI 	as 	P.ubllc 	Prosecutor 	on 

d0 1nitn11011 	husk 	on 	23.2.1.P4 	iOt 	.PqriPd 	o t 	i 0i'll , 	ye.urs 	from 	Government 

S 	 a1 	Arunacii:I 	Piadcsh. 	I us 	(lCI)IItalioIl 	period 	wus 	extended 	ot 	one ..ycar . S  

ti S 	
S S 

1
1 

• 	 5 	5 	
.5 

s.iS f 

ciL S 	S 	 S  

S 	 S 	 .5 	.. 	..• . 

Lf 
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0 0  

r ev 

: 2 : 

beyond 22.2.1998, i.e. upto 22.2. 1999 on his request with the consent 

o. his parent department. The parent department clari.icd that no 1urther 

extension o deputation period could be given to the applicant. Meaiiwhllo 

tho uppi Icorit vli tic • unct loning as Public Prosecutor In the Ci31, Guwahati 

flrunch on deputation bnsi8 applied or the O8t a. Sr I 'ubhic I'rosucutor 

in the CBI on.. trans.er basis vide his application dated 15.10.1998, which 

was .orwnrde(I to the UPSC, who did not .ind him suitable or the pOst. 

/ 

/ 

0 0/ 

The applicant in 0,A.No.181/2000 was Jiolding a substantive 

post o Sub Inspector in the Arunachal Pradesh Police. He was sent 

on deputation to the C13i as an Inspector and he was posted In the CBI 

— as lnspecior... in. 1996 option was called or permanent bsorption i the 

CB1. The•appiic'ant exCrIsed hit oi)tion  .or absorption in the cBi. In 

the yenr 1996. While things rested at that stage, the applicant moved 

the Court against his threatened repatriation. initiaaliy, the applicant 

moved the High Court and subsequently the application was withdrawn 

•rom the Righ Court and the applicant moved an iJcpeident applictition 

be1orc this Tribunal by wayo. the present O.A. The applicant submitted 

that he hacontinuousty served i  the 031 or more than 10 years and 

• 0 	 0 	

- 	 o• 	
0 

- 	'- he.. pèormed his duties to the satis.action o, all concerned. The 

• 	
. 

0 	
npiIp1itfltcd and contended that ihe respondents allowed thd DppUCatlt 

to rriqiii) on deputation or long ten years and by his0 
 -continuance In 

0 	
oo 	 :00 

the 	he has attained the status m a permanent employee. Thereore, 
%' 	•' 	 o 	 .: 	

. 	
0 • 	 00.., 	 0 

• 	 to the applicant, the question o, repatriating hlm to his parent 
• 	 ••• 	 0 

" 	department did not arise. 

The respondents 
0 

contested 
0 

the claim o, the applicant and 

submitted their written statement. in the written statement it was stated 

that the oi)i)ilcnnt Jollied 0  the C!)l on 7.5.1990 as liicctor o. Police 	0 

on deputution • raid 	the Sinte a. Arunuclial Pradesh. His 0 posting as 

inspector in the C131 was made by giving one step promotion from hIs 

orlglnnl 1)051 o. Sub inspecior Iii hIs - parent deportment. On completion 

o, his deputation, the matter 0. repatriatIon was taken up with the 

competent authorIty and 
0 

lie compctCilt authority vide communication 

lj 	dated 30.12:1998 approved the repatriation 0  o the applicant Accoding  
• 	 • • 	

0 

00• 	 0 	 to....... . 	 0• 

0 	 • • 0 0 	 - 	
-': 

0 	 0 	 - 	 --• : - 	
_.0,00 	 00 	 0..000. 

0 	 . 	 . 	
0 	

•:; 	
. 	 00 

• • 0 

j• 1 
t , t 1  

O 

- to 	 4 



:3: 

to the r ( lmndeiits the aJ.J)hIcaIlt 	':18 l'hle\'e(l on 7. 1.i9)9, but in view 

o. the order a. the HIGh Court he was ol towed to coiitiiiue. The respond-

cuts stated about the extension o, the deputation period or one year 

.rom 31.12.1993 to 31.12.1994. The respondents also stated about the 

process OL absorption 0. Inspector in the department .rom time to time. 

The case 0& the applicant could not be considered as he did not come 

' 1 

4 

within the zone o. consideration. According to the respondents an 

essential quaii.ication 	or absorption in the CDI as Inspector is 

Bahcltor Dcci cc .iom a ecogni cd Univci shy Since the applicant was 

not \çiduate his case was not considered. 
V 

6. • 	 4 	In both the, applications the issue pertains to the legitimacy 

,fl order o 	repatriation. Both the applicants are, udmittedly, 
- 

, 
\ 	: l. :(l&4)ut))tlOi1lStS and they hold substansive posts in the parent department. 

A person while holding lhe. 1)051 on deputation, he holds the post outside 

the parent department. As a matter 01 law, legally, a deputationist 

has no right to continue or claim absorption in the borrowing department 

	

unless his absorption is covered by - any statutory rules. A deputationist- 	- - 

is liable to be repatriated to his parent department on the expiry O 

the deputation period. Long and 1!.ninierrupted continuance o& the 

deputation period cannot be aground .oi resisiing repatriatIon. The 

legal position . is enunciated by, the Supreme Court in Ratilal I). Soul 

and others vs. State o. Cujarat and others, 
. reported . in .1990 (Supp) SCC 

243, State o.., .Punjab and others vs. hider Si,ngh and others, 	eported 

in (1997) 8 5CC 372 and Kunal Nanda vs. Union a. India and another, 

reported In (2000) 5 5CC 362, 

.. 	 . 

7 	 For the foregoIng t . CtifiOn'J WO c.lo hot 4111d LIlly iiiei'it Iii this 

ppIIcaiioii 	iL apphic_ailoii is accoi dingy dism sed and the intei I Ui 	
C. ed

4 f' 

orders dated 30. 11. 1990 in O,A. No, 392/h 999 and 5.6.2000 in O.A. 

No.18 1/2000 stand vacated, The dismissal of the applications shall, 

hwcver, not preclude the respondents from con.side.i - ing the case o pr  

the applicants •ror. their 'absorption as per law, it-not already. considered. Uori Uh1I/(J) 

r 
No order as to costs. . . . 	 . . . 	 . . 

	 Aüu. 	, 	p Tub 
. 	 .--.--- ..... ..- ....................... ............. . 	 . 	

. 	
9h'1• 

sci/ vzcz CH AIRMAN Og uwali vi i i3.fRh. Gu'Jha' 

	

Sd/ NEI'OZR (Adm) 	Ocli~ 
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tJOVej ill iji 	

II 
1/ 	

.CGO Complex. Lodhi Ioad, \ 

New. Delhi I 10003 

R CU LAR 
Dated. 13'j SJ2 

In continuation to Head Office Circular No. DPAD I '000t9 I /A.2 102 Ul /2001 daH 

20.02.2001 regardg absorption of deputationist Inspectors in the CBI it has been decided 17 caI 

fresh proposal (in Annexures A, B, C & 0 ) in respect of eligible deputatioiist lnspector. It has hen 

decided that from now onwards the absorption of. deputationist Inspectors Iñ.the CDI will be c011SRjvftd 

twice during their maximum deputation tenure of ten years and in two slots, the first between the 4th .md 

/ 5th year and the second in the 9th and 10th year of their deputation tenure. In view of this. branch S:i 

are directed to send their recommendations in the prescribed prolorma to CBI. HO so as to rea t i l  HcaO 

Office by 15.10.2001 positively. The recommendations may be routed tliiougli the resIJeI: b 'c :cio 

DIsG and Zonal R. Directors concerned. The branch SsP may not wtite for 'tNOC". Iroinihe pareni 

departumt.nts of iRt ofuiceis ti ,l(Nmelves on ih basis of this ciu ular A re u enu. for NOC will h . v in 

the Head ohice only in cases winch am & ippi oved or absoi plion by the Su eenmg Comnum wo uii ii 

for the purpose. 	 - 	 • 	 - .; 

2 	Inspicto: c who have &oim on ckputatson to the GIl do not have any wln'i cot i In I 1 

The discretion to absorb them rests solely with theCBl. -Ther16re, the brandi SsP shoiikl icor neni ' 

time desei -vin cases whose continuance iii iIc Clll will be iceftiI to the OrnniziIjon Iii 

recommenthtio,i nay not be sent ma rout Inc mclniier. • 	. 	•- • 

Eli  jiIity_C 

3 (i) 	Th 	h i p: who have put mi lour 'eam -s óIrcgular sêrvki ihe . CBI but /W not he 

live years of their deputation tenure inth CBi a$ dnj/QQQ_1 	 • 	• 	. 

Those lupsi who have coinplcti(l rIIiw years of then deputation ICnLII e in ilk CIII I'm '. II 

(ampIetlug 10 y&aN of the waxiumumu d pm nation tenut 	as on 31 I U )00 I pro , vided dwy I I 

P 

- 	 ---- 

- 



I-- . I -, ; C/~, 

appeared before the screening colniinUco constituted for the purpose for interview between 9 I  I C 

of their deputation tenuic earlier, 

(iii) 	1 hose Inspectois who have eaihier been interviewed by the ScreenIng Coinmi t Ice for aloupt 

2000 and 200 1 bUt have not been considered suitable (or absorption will also he efiih ik I:: ov1ed I 
have now completed 9 years of their deputation tenure in the 031 and will not be conipleiin 1 0 year; a 

on 3 I. I 0.200 

4. 	It may he brought to the notice of Inspectors that their seniority on ahsorptioi will he deterniJ 

in accordance with the instructions contained in DPI letter No. 22020/7 /80.Esu (D) 

29.05.1986 
( 

modified vide DP1 O.M. No. 20011 / I fl000.Estt (D) dt. 27.3.201 ) and as amended 

time to time. An udertaking to this effect may be obtained in Annexure '1'8 declaration in Annc:ur' 

C tion th lnspLtoi applying lot bso: plion The details of rewards/Commend'tio,i Cci tilirat ( 

by the deputationist Inspectors during last four years, as recorded in the Service Book, be íiirnidie 

pro (oriva in /\nncxuft "D". 

5 	Ihiesuitabihity ot time williiig cnn.lidates for f'aIioi absorption in thcC111 will he a';; 

Screening Committee dUIyCQnStitLited by DC1.31: 

6 	1 he following qualifications me nLcessam y for i cconimuidirig the casic Olin p' Ini 

Essential Qualification 

: Bac!ieiors Degree I rom a icogi]ized University o:requivaleni stmdard \vi( I 
yeam:s regular service in aies/CfO, 

OR 
tvlatrtcuiation with 4110iliIjklill 10 yeats of rgulai set vice 
Miniuuin experience of 4 years service in CR1.. 
No bcction CemtiIicit 1rón jarenI Oigariization/Depattnieiit 
Certilicat,e of no piimishmni during dpiitation tenure in CR1 alid 
cbarancc from vigilance ngIe.. 	 : 
Ali undertaking f rom Inspectors to accept transfer to any branch ofihe CR1. a a 
condition of 5crvice 

I) 	Consistently good service ncord. 

•-2-. 
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It may he cnswcd that at1 such 	aIs oid'1c atic ki  ;nd t 	iHc !ii;crt v. lid 

in all respects in ille cuclosed prl•noi 	A '!' 'C' 	illay Ie  

Ot1lu,N/Dk' ID 	ft t 	q ?flL 	N ( ' t 	ol!iiii 	f'r 	i /Dk/ li 	'ii In 

proposals arc roconnuended and IC'UWH lcd in original Jll time to icacli HO lntct 

• 	 Incomplete pioposals and proposals rcc'ived in II HO alter the prescribed date, will nol It 

Oii any ground. -1 he proosals. which are tot recommended (or any masons nay notbe ci vt dc'! tu iT 

1-10. 

his issueS with the approval ol Liii ecior/L131. 

H 	 k 
çVi\II.K HI Iti 

[)iPl I Y l)llLC. i 0 1 (I\i;i:i 

(ill,'tIl 'Yi l)li 	it 

cop;' to 

1. 	P5 to Dirccto,; C73!. 
.2. 	.1'S to 57cci,71Dii'eciois, ci;i. 

P., to ldJiiionaID,rccioic, (/Il. 

Sr.PAs to Al/Joint Di,rcio,:c. CIII. 
/11/0/56; CS!, DO (Cooiil) 	 : 

6 	All cP, CI]!. 
7. 	/1/6 (P) ./ AD ('InÉe' pal) 44 0 (Co)/L)f'/O/Cil//A'cw Dcliii. 
S. 	A () (Ecu) / A 0('A)/SI' 'i:iQtsJ/( 7/I/Nt 'ii' Dc//iL. .............. 

CB//Ma1 OI1'CL' /Ciiiio/ Roc'ii,' /' CO. 

10 	Notice hoard ('Block NO. 3 457 4) 

- 	 -a - 



I 	i 

WILl INGNESS FOR i\USORPI1ON IN CBI 

I CXI)I  C'S fl1'/ UI1LOI1(ii(lOndl iviIliiii ICS to: d1)SO1 p11011 in CUI 

2 	I have understood the i tiles of seniority as laid down in DPT lett er  

22020/7/SO Lu (D) dated 29th May, 19 8 6-  ( modilied Vide Dl' I U 

20011 / I /2000 Estt (D) di )7 3 )0O 1) with regaid to the fixation of seniority i 

aniended-Ironi time to time. 

3 	I lully undci stand that ibsoi pilon in C[31 entails All India liahIit y for I 

anywhci e in India and I accept this as a condition of 'ei ve 

(NAMI IN 131 c)t 

Dated 

Signatut e 

"Ii 



I 	Name of t he &it licer 

) 	tat lmei 	Naimic 

3 	1)ate of Ruth 

:__.. 
4 	Education c1uahlicatlomi 

5 	Name at the parent deptt. 	 : 

6 	Date oh enlistment Ti parent dept I 
with rank  

7 	Date of joIng in CBI with rank 

Prcsi'mmt ank in CR1 with date 

9 	Pr.ciit mumk In parent depth. with 
date 

o Rank in his parent department with 

date bebore coming on deputation to 

CUt 
I 	PFQSOOI place at posting 

2 Whether ST/SC/013C 

13 Sta'e to which belongs 

4 . Deputatiqn pemiod sanctioned by the 	: 
- 	pyit &ktnmtmLnh  up19_ 	 - -- 

IS . Whether. suspended or any 

thscipIinàry proceedings initiated 

during the deputation tenure in CUt 
ntc1'rityCertihmctttobc cncto'.d) 	 -- - 	- 

I 6 	Specialization, if any 	. 

17 . 	etaiIs of outstanding work done by 

him in Clii 

I S 	Any other point rttevant to thL CiSt 

not covered by above points 

Recomnmnudatious at the sponsoring 





. 	 -.. 	 ... 	. 	 - 

• 	 . 	 J 	• 

0 •  

- 

9 . • 	.. 	 u; 
• 	

. 

D.ECLARATK)N' 

I, 	 working  

deputation from 	 i willing to; be dhMAhed ii 

otliciating c1pacity in the said r ik Of 	.. in div,  

I agree that the lien held by me on the post of  

department in the office of 	__________________• 	may be te,rminatd from the ditc of 

my confirmation in the CBI. 

F agiee that for other service -mattcis I shall be governed by the Rules 0pplKlillh .,  

departmental officers of my rank at my place of posting and iht. I shall accep 	1 - 1:1..
, 
 

seniorily as may be assigned -to me on my absorption. . .. 

I have carefully understood that iny confirmation along with ohr 

officers would be considecd in my turn accprdin, 	seniority assigned to 

fulfillment of other conditions. 

I am wi.Hing to serve anywhcr in India. 

- 1 

'ffli 

• 	-:-. 

	

. 	. 	 ......................- 	-, 

L... - 
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'ANNEXURE :— V 

FAX No.CH/4360532 

4364130 

 

4 

 

Advance c 

To 

The Director, 

C,13.I. Block NO.3, 

C.G.0. Complex, Lodhi Road, 

New Delhi 110003. 

(Through Proper channel) 

Sub;- Absorption in C.B.I. Organisation. 

Ref;- Judgment and order dated 03.4.2001 
passed in 0.A.No181/2000. 

Sir,, 

with reference to the above, I with due reference 

and profound submission beg to state that the Hon'ble 

Dibunal in the above mentoned Judgement although has not 

issued any mandamus, but has issued a directIon for consi-

deration of mycase for absorption in C.B.I. Organisation. 

In this connection CBIs circular for absorption Dtd.7/12'/97, 

25.11 .99 and 26 .4.2000 may be referred b in terms of which 

my case for absorption in the C * Be I. ds requt ed to' be 

considered.(Copies of the Circulars are annexed herewith fcr  

your ready reference). 

should your Honopr be graciously pleased to consider 

my case for absoDption in term of the said circulars 'and 

as directed by the Hon'ble Ttibunal, I shall remain bound t o 

your Honour in dep Gratitude, 

Yours faithfully, 

Sd/- 

 (K • • Da s) 
Copy to;- 	I 	 02/5/2001. 

The D.D.(Admn),CBI,New Delhi. 

CBI, E8st Zone, Caicitta. 

£TTESE A  

Jacan 
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ANNEXURE  

97 7  

FAX MESSGE 
L! 

TO 	:- 	1. 	SP/(B1/ACBIGUWAHATI 
 

2. 	spJcnh/ACBISILCHAR  

p ROM 	 ADMIFISTRAT1% E 01 F I( I' K (E)/CBI/NEW DEl lIP 

ro DPAW2OO' 11-- , 200I4/I22119 OATID - 13.121001 

. '...'.. S 	 • 	 FER YOUR FAX MESSAC NO. 3I671608 DATFI) 6.12.2001 .) 

• TRANSFFR OF or: POST OF INSPECTOR FROM Sll.CHAK BRANCH TO 

CUWAHATI BRANCH IP1() 31.12.2001 TO CONT1N(JI SHJU K.M.DIS. 	 • 	 H 

INSPECTOR IN T.Iff. CB1 HAS BEEN APPKOVED BY TIW COMPFrI:NT 

AUTHORFT% C) 11F 1AV BE R.L1ED ON KPATRIAT1ON TO IllS PAKNT 

DEPARTMENT ON 31.12.2001 POSITIVEIX ONDH INT1MATIO ro HI.A.t) 

OFFI( I () I HIS IsSUFS WITh H) APPROVAL OF JD(A)f( NI () 

M. 
~DMINISTRATIVE OFFICER (Rj 

t 	 • 

• 	 (op) by posi in confinuation to 

• 

 

I. 	SP,CRi'ACB/(,uwakuu. 	
:.tL 

SP/CH1/ACB/Sllchar.  

avocatf  

ij 

JK 

I 

7oi 	
• 

q 	r. 

E 

- 	 -- •-•• 	 • 

- 

- 	 •- 

• 	 • ••i• 

- 	 r 
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• 	 ANNEXURE  
4 

• 	 a 	j 	j 	1 

ro 	g 	I)? iiuIcc1'on(zuMN ) , cui. , NW ui:i I. ( . 

I NPO • • 	2 	1.)1u, CAl • N11R • 0 IJWIU IAT I ( ) 	
0 

0 0 	 FM 	
A• 	 ••• C!31 1  ACB, GtMAHATI(,) 0 • • : 

	 • 

00 	
: 	 , 	 • 	

0 	 _,_• 

l i.  ii  • S 4 : 	& 
1 	

L 	 j 
t 	

t•) 	
$ 	 f 	 4 	 4 	 t 

KINr)IX RFERTO VAX Mstô 	o rnir.x 2001/5392/A, ' 

I1'I'I I I ,l / 4/ 4ji1; I Ill I IffIdLAPSi I AT 1,611 0HI1  H St M 

DA3 [N3PECTOR Ol 11/)/2oO1(.Y1(ONE) WNTU TLMI wM SOuoflT 

C()NSIQERiNU TUE F( V 'I H1T 1NVET1NZON ØJ' CAS1 NO nC6(8 )/9 1-

SIG, WUICIt RELkrE3 TO THE MURDER OP tOME II 1( 81111311, TUE THEN 

SP, TXN3UKIA, THE IWVC3TIOATION OF WHICH 18 PAS8ING VHROUGH 
• 	• 	

• 	•CRUCIIUJ. 3TJ(iI • WI aI 131C COMPfjItTEf)(.)  14041CVIR. • IN VIEW O 	
•• • 

THE ARREST OF ONE OF TIlE Ac.CUSEI) PER5ON3. WHO ltA3 TO BE 

PRODED BEFORE TI1 COURT OF SPL, JUDICIAL MAOISTRATF, 

(JIIWIffiPOI IINIii1It P1 iJit I' Hl'IHhPIt I PY( I1I III') tH,I'A I I A 14 110 (HI lt I1II 	rMi ) 

AND 'lIIMflIAPIlfl 'I'1l'l':N (III Isoijold Jtl111ANI1 111114 S NI 4 JtJ(IUi/%T I '*4 • T) I if, • 

pffanmrica ow I'IlIfl I .0. ( i.Th ._ P1 PAfl) 	WIlt) 11M7 iIMIPl tUIIIlI,tSI'i 'PIV1 	• 	• 

• 	 CASiII • FROM TilliS V 1tIt Y I tI(J ltININU i. (.1 10i1i  Ii141' 11 ! FL JU A S I  JILTS lISP 

• 	 rJRIOJ) OF ONE M0NTHC.) 	
0  0 : 	• •• • 0 	• 	• • 	• 	0 

IN V11W OF TUE ABOVE, iT 15 ItnuMSTED 'IUA'I' 3M 

KM DAS. INSPECTOR  MAY KINDLY BE ALLOWED TO BE RETAININ THE 

BRA4CH FOR ANOTHtR PERIOD OF ONfl MONTH I e. UPTO 3 1/01/02 
0 	• 	• 	• 	0 	•$ 	• 	• 	 • 	•• 	• 	• 	• 	• 	 00 	 • 	 0 	0 	$• 

ON WHICH DATE HE WI IL HE RICLIEVED WITIIOtJT 1*ML( ) 
• 	 • ---------------- 	 _. 

•0 	
I 	

1 14 11 ( 	ll_ 	P 
NAM'/UIJHA ) 

• 	
• 0 • 	• • 	

0 	• 	 0 	
• 	8ipdt . of 1 1 011cn. CflI 

• • 	• 	 • 	 0 	0 	• 	CB, Ohy, 0 0 	• 

	

• 	 Pii 0 	•. 	- 	• 	• 	0 	• 	•••• 	00 	• 	• 	- 	 1 	00 	0 0 	• 	 0 

• 	 • 	 0 	00 	00 	• 	
• 	

• 	0 0 	• 	
0 	• 	0 

1!.. 

0 4dVO 

$ 	• 	4 	• 	0 	: 	4' 	• 	• 0 • 	4 	$00 • $ 010 	 0. 	0' 
71 t, 	• 	•.•$;• 	•( 	• 	• 	t,: 	• 

00 	0 	• 	• 	• 	' 	• 

	

00 • 	• 	• 	• 	
••1i•, 	

0 

I 	
I 

• 	0 	0 	• 	• 	
• 	•/• 

0 	0 	 • 	1 

0 	
11 

0 	 0 	• 

• 	
0 0 	• 	

0 



4EXURE 

down town hospital ltd.., 
G. S. I10AD, DlSriJfl, GUWI-IATI - 781 006. ASSAM (INDIA) 	 • 

I'ft: 332741, 336906, 331003, 30G95, 336911 330659; FAX: (0361) 331824 
C Mail dutta26sancharnot In 

-.---. 

bate 	 :12/08/2001 	 SERIAL NUMBER: 11 

'PATIENT NAME: MASS DAS 
AGE 	 : 42.00 	 SEX: FEMALE 

I REFBY 

	

	:DRJBHATTACHARJEE 
FILM NO. 	:OPD/A-11 	 WARD/CABIN: 

CHESTA.P VIEW 	 0 

- Lung fields appear clear. Heart and aortic 
outlines are within normal limits. 
The fusiform opacities in the left lower zone 
appear to be artefacts. 
The round opacities in the left chest wall are coins. 

-. Acomminuted-fracture is seenin the middIfl 
£ 

third of the left clavicle. 

p .- 
adioIogist (s) : 	4

4 
 )/Y'J.e —. 	. 	

.. 

DR GAZI AHMED 
DMRD & DMRT( LIVEIRPOOL),FRCR( LONDON),FICR: 
HONY. VISITING .-SENlO.RCQN$ULTANT' 

0 	 :-H 

)R.D.PATHAK,MD DR.(MRS.) P DAS DR, D.KfROY,MD, DMRD 	DR G..KALITA, MD 
ONSULTANT 	CONSULTANT 	HONY, VISITING CONSULTANT CONSULTANT 

/'.. .' 	.. 

• 	 0 	
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0 	 0 	 . 	
0 	 . 	 . . i: 

E• :. 	 H 

lei  
L F 

I 	 .k 
0 	 • 	 • 	 ..........
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ki0.  
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down town hospital ltd, & 
.. I 	 . G. S. ROAD, DISPUR GUWAAT - 781 006, ASSAM (INDIA) ; 	 t '1 I 	 PH.: 332741, 336906, 331003, 330695, 336911, 330659; FA)( :(0351)331324 	 , 

I 	 E Mail dutta2)sanctiarnet in 	 . 	 I  

I S.,C HA RG E4*C E RT~ g'I'CA 
li 	

1; 

Patient's Name : Mrs Arunima Das 	 Age : 	42 Yrs 	Sex : Femal 
IPalient Number : 16537 Date oiAdmissjon : 12/08/2001 	Date ofDischarge : 14/08/20014 

;iO.Patient Number 
 

!Father/Hus/C/o  

HAddress 	: MR.J<RISHNAMDAS :J 	 PANJABARI,BHAGARBUAI GHY 
 ASSAM 

1RALSUSPn 
; 

 

Si : 2 tsf three times daily. 
, 	 .. 	 2..TABUMO. 	•. 	 •. 	 V 	

• 	 • 	 . V V  ::VVV..V V 	 •i1 gll tab twice daily after food I 	2 SUPAXIN 200 mg 	 , 

sig 1 tab twico daily x 5 clays 	, r 

Normal diet 
A A 

To koop tho sling for 3 wooks 
Check-up after 6 weeks. 

ixl 

- 	 l ' V 

/ 	ure 

.DR.W.lSLAM 
 :.Consujtant 	

V 	 R. M. 0.: :Date 	V 	
Date : 

W. 

Ati 

V 	
V 	 V 
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IV 	I 	I 	1 
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V 	
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down town hospital ltd.' 
C. f.;. I1OAD, D,iPtJft GUWAlIATi,7I11 OOui, A3SAM (INDIA) 

PH.: 332741, 336006, 331003, 330695, 3369 fl. 330650; FAX : (0361) 331024 

E-Mail: dutta2i?sal charnct.ifl 

rr-,il 
'DISCHARGECERTIFICATEWJ 

PatienVs Name : Mrs Arunima Das 	 Age: 	42 Yrs 	Sex: Femak 

l.Patient Number : 16537 Date of Admission: 12/08/2001 	Date of Discharge : 14/08/2001 

1 O.Patient Number 

Father/Hus/C/O 
IAddress 	: MR.KRISHNA M.DAS 

PANJABARI,BHAGARBU.RI GHY 
ASSAM 	

•0 

'Summary Prepared By: DR,W.ISLAM 

• 'Consultant(s) 	:.DR.W.ISLAM 	 . 	0 

DR.I.BHARALI 

Case Summary : 	-' 	' 	 r - 	•- 	,, 
The patient came to A & E with muliplo injury. Specially chest and scalp. 

No H/O unconcioJs 	 •' 
No H/O vomitin. 	 0, 

OlE: Scalp haematoma.abOUt..4Cm present 	". 

# Clavicle left 	 . 
Tenderness chest specialy left side 	 - 	 a  

Small multiple Abrasion over the limb. 	 0 

4 InvestigationS 	 I 
Enclosed with. 	 ' 0 

	

• 	
0 , 	 ' • 

iJiagriosis: ' # Clavic!e (L).wltfl sCaipi1aerna1OF11d iuiiuwiriy 

 

CcJntd..... 

 



Alm 1 
DISPUR XRAY° 	

GANIIGUIU,DtSi)It 

W 26,433, 260064 

• 	i': 

Nine: 	Mrs . 	A. 	I3ardaloi 	Dat;. - 

: Acjr 	5yrs. 	 Sux - 	 I 	 _Dit 

RirtoLxamuutiofl 	floth 	c1vc1c 	(AP) • 

I('lt1d by 	 Di-  • 	A . C .   	1rl1ldI. 

.8 
8 

4 ADIOGI1API 	RLPOIRT 

nicii'r 	311011L1)ER . 

- 	D:LciocL:Lon of 	rlcjhL acrowio c1nv1cui.tr joint iwith 

upward displacotnont oL clavicic. 

LEFT_SIlOULDER. 

obvIouhony pat1ioiojy socn 	 L 
Ca'rti1g1e spce 'ndarticuir marg ins are :non1ä1. 

'L. 
k) W 	 fl8 I III 	1 • 

111 

44 I 

	

Dr. D. J. KONGER M. D. ., . 	 . Di MI SIiarrn M. D. 	I 

	

Hony. ConUItant. 	. 	 Hoiiy. Fnd16Iorji:t . 	 . • 	 RncIloIocjbt 

i'k 	
'~ Rik̀   

I 	 • I 

8 	 J 
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•1 	11' 

r 	 r 	8 	
I 

• 	-'.8 	 -L.-P 
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C ) (• 	-  
L1l(Lkr(I.('(l.rl!ij, MBBS, U., OATH, MS. 	 MEDICAL CERTIFICATE 

lio- CONSULTING OATHOPAEOIC cURIiLON 
DANISII ROAD, PANI3AZAA  
GUWAHATI 781001 	 , 	I 

	00 
Rcgd No 38 C 	 Daie 	1 2- 

(Assaiti \lcdR ii ( ( t111( ii) 

I 
This is to cert 	that ....f 

Wl 

is/has been tthder my treatment 

front 	
7 	

............J 	i1c1vtscd rest from 	H 9 UI 

to 

----DTi1.ftt1Thkravarty 	.- 
M.O.O.S. 

 

D. ORTftM.S 	 . 
OrIhopcdc Surgeon  

DanIsh flood 	 . . 	. 
Panbazar, Guv.ahatl-I 	 i1 	F 

Ph 54439* 

U 	. 
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Dr. Pankal Lochan Sarma 
MD 	

OPM 1RaflC 	

\ 

CoflSUtt 
Psychtt 	

Date 	
•..'.?. 

IT 

< 	- 	

' 

ç (, 	

( 	

-\ 

Guahati psyc%i0t 	
Paflia 	

Guwa ti_781037 Ph: (0361 3355 

VISI11NG HOURS 10 AM to 1 PM 5 PM to 6 PM 

4 

 V:;-• 

jj 
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• _______ 

H 	-I 

: - :i- 

• fl,. 

• 	 •• 

1 3 

I - 

J- 

- 

0 
ii- 

- 
- - 	PANJABARI - 

Guwcitiatj-7811J37 
-. 	- 	Ph.: 335588 	-. 	• • 	• 

Dr. Pankaj Lochan Sarma 
MO (Nimhans) DPM (Ranchi) 

• 	 . 	. 	ConsJtantsychjatjst 

Red No :OLO- 
U 	- - 	n'-- 	 --\ 

Name J. 

Age 	 -/3 	Gender 
- 

Address  

ge PfVUa z--'-- '7 P-7 

P 	 AJ 	 4 
:i • 	District.............-. 	.. ••:.......-.:H 

Tp,i 	
............................ .. 

H 
- : 	ConsuItaibn Tirnitigs : 10 im. to 1 pm. 5 pm to 6 pm. 

NO CONSULTTLON ON SUNDAY 
H 
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• . • Ip - 
Te  

;IN

. 	
—.'•.! .- 	 __. 	
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6  Wron, 

ate It you miss the appointment please c- 
flue the medicine 	 ---' 	 ' II 

W9JS 	!e 1?pe!1t • s condition: - 
Side effects occur,ito some degree, with all 4 - y ..- 	. fll 	medication 	Th&j are uially not 

	

serious and 	: 
ffl 	—do not occur in all individuals They may some- 

- '-times occur befor 	beneficial' effectsof the 
ill edication rebtrced.if side effecL contin- T111 ' 	es,rpeak to 	ioor about appropriate 

eatmen\ 
-. 

ta 	physical 
jihties requireà to4ldrlvTng of car or operat- 

AVod tfiese acti'.1r'es if you 
or slcwd dawn 

tmlncrease the eifect of alco-
sFeepy, dizzy and light- 

Jêáded ' 	7,4 
jIthese drugs najnteract 
Jf 2 ?res 

with medication 
cribed by physian arx dentist, so let him! 

'fiier know the nrne of the drugs you are tak- 
j .-  ing. 

- 	ri 	Keep the medicine insafe custody and admin- - 	ister them under supervision 	Keep all medi- 
cation out of rech of child-en 

Treatment of this 1  illess takes long time. So 
we are providing you this 	prescription book- 
-iet. Keep it carefully and brng itin your next 
visit. 	 .- 
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